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Lagacharla Violence: NHRC Team Visits Sangareddy Jail

https://indtoday.com/lagacharla-violence-nhrc-team-visits-sangareddy-jail/

Telangana NewsTop Stories
By IND Today News Desk Last updated Nov 24, 2024

Sangareddy/Hyderabad, Nov 24 (Maxim News): A team from the National Human
Rights Commission (NHRC) visited Sangareddy Central jail as part of its investigation
into the Lagacharla incident. The eight-member NHRC team interacted with the
accused detained in connection with the case and gathered detailed information about
their circumstances.

The jail currently houses 19 accused individuals, including A2 Suresh, who were
questioned by the NHRC team. The visit aimed to ensure that the rights of the
detainees are being upheld and to assess the conditions in the prison. The NHRC
team’s inquiry is part of their broader effort to address any potential human rights
violations and ensure accountability in the ongoing investigation into the Lagacharla
case. (Maxim News)
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Manipur civil bodies demand justice for Jakuradhor victims

https://www.theweek.in/wire-updates/national/2024/11/24/ces16-mn-memorandum.html

https://www.ifp.co.in/manipur/manipur-violence-seven-csos-seeks-justice-for-six-victims-
of-jakuradhor-massacre

https://www.imphaltimes.com/news/manipur-based-organizations-demand-justice-for-
jakuradhor-massacre-submit-memorandum-to-united-nations/

PTI Updated: November 24, 2024 18:58 IST

Imphal, Nov 24 (PTI) A prominent Manipur-based think tank and six other organisations
on Sunday urged the United Nations to exert pressure on the central government to
arrest the culprits behind the killing of three women and three children at Jakuradhor in
Jiribam district.

In a memorandum to the UN secretary general, think tank Taragi Cheisu along with
the other organisations demanded "immediate arrest and punishment of those involved
in the Jakuradhor massacre of women and children under Geneva Convention Act 1960
and relevant domestic criminal laws."

The memorandum also called for the constitution of an independent judicial inquiry
commission to investigate the killings, led by "not less than a retired Supreme Court
judge," and the deputation of a UN special rapporteur to conduct a probe into the
incident.

Additionally, the memorandum urged the National Commission for Women to visit
Jakuradhor and come up with a white paper on the Kkillings.

It also requested the National Human Rights Commission to visit the site and ensure
justice for the victims, while further advocating for the repeal of the Armed Forces
Special Powers Act (AFSPA) in the state.

Some of the other organisations that submitted the memorandum include Youth
Collective Manipur, Manipur Students Association Delhi, Manipur International Youth
Centre, and others.
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Manipur Civil Bodies Demand Justice For Jakuradhor Victims

https://www.republicworld.com/india/manipur-civil-bodies-demand-justice-for-
jakuradhor-victims

Taragi Cheisu and six other groups asked the UN on Sunday to pressure India to arrest
those responsible for killing three women and three children in Jiribam.

India News 2 min read Reported by: Digital Desk

Imphal: A prominent Manipur-based think tank, Taragi Cheisu, along with six other
organisations, on Sunday urged the United Nations to pressure the Indian government
into arresting those responsible for the brutal killing of three women and three children
at Jakuradhor in Jiribam district.

In a memorandum addressed to the UN Secretary-General, the organisations
demanded immediate action under the Geneva Convention Act, of 1960, and relevant
domestic laws. They called for the arrest and punishment of the perpetrators of the
"Jakuradhor massacre" and sought the formation of an independent judicial inquiry
commission to investigate the killings. The organisations insisted that the inquiry be led
by a retired Supreme Court judge and recommended the deputation of a UN special
rapporteur to oversee the probe.

The memorandum also appealed to the National Commission for Women (NCW) to visit
the site and release a detailed report on the killings. It further requested the National
Human Rights Commission (NHRC) to ensure justice for the victims. Additionally, the
groups urged for the repeal of the Armed Forces Special Powers Act (AFSPA), citing its
contentious role in Manipur.

The appeal to the UN was jointly submitted by organisations including the Youth
Collective Manipur, Manipur Students Association Delhi, Manipur International Youth
Centre, and others. They emphasised the urgency of addressing what they termed a
gross violation of human rights.

The killings at Jakuradhor occurred amidst heightened ethnic tensions in Manipur. The
region has long grappled with violence stemming from ethnic and political conflicts. The
Armed Forces Special Powers Act, in effect in Manipur, has been a focal point of
contention for years, with activists and local groups claiming it enables excesses by
security forces.
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Manipur organisations urge UN for immediate action and justice over
Jiribam hostage killings

https://www.indiatodayne.in/manipur/story/manipur-youth-organisation-urges-un-for-
immediate-action-and-justice-over-jiribam-hostage-killings-1126267-2024-11-24

Several organisations of Manipur, including youth bodies submitted a memorandum to
the United Nations, demanding urgent action and justice for six internally displaced
persons (IDPs), including an eight-month-old infant, who were killed in the Jakuradhor
massacre in Jiribam, by alleged Kuki militants

Updated Nov 24, 2024, 5:55 PM IST

Several organisations of Manipur, including youth bodies submitted a memorandum to
the United Nations, demanding urgent action and justice for six internally displaced
persons (IDPs), including an eight-month-old infant, who were killed in the Jakuradhor
massacre in Jiribam. The tragic incident, allegedly perpetrated by Kuki militants, has
been denounced as a blatant violation of international humanitarian laws.

The organisations comprising of Yelhoumee Phurup, Taragi Cheishu, Solidarity Offered
Unitedly for a Lustrated Society, Youth Collective Manipur, Nupi Union for Peace and
Integrity, Manipur Students’ Association Delhi, and Manipur International Youth
Centre described the killings as a violation of the 'Martens Clause,' a key principle of
customary international law, and called on the UN to hold the perpetrators accountable.
Highlighting the severity of the crime, the memorandum sought immediate global
intervention and proposed several measures to ensure justice:

Arrest and Prosecution: Immediate apprehension and trial of the Kuki militants under
India's Geneva Conventions Act, 1960, and other applicable domestic laws.

Judicial Inquiry: Establishment of an independent Judicial Inquiry Commission led by a
retired Supreme Court judge to investigate the massacre.

UN Investigation: Deployment of a UN Special Rapporteur to probe the incident.

Reports by National Commissions: Involvement of the Women and Child Commission of
India to produce a comprehensive report under the POCSO Act, 2012, and the National
Human Rights Commission (NHRC) to ensure justice for the victims.

Repeal of AFSPA: Immediate repeal of the Armed Forces (Special Powers) Act
(AFSPA), widely criticized for enabling human rights violations.
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War Crimes Tribunal: Establishment of a tribunal under the UN Security Council to
prosecute individuals responsible for war crimes, crimes against humanity, and acts of
genocide or ethnic cleansing.

The memorandum underscores the urgency for the international community to address
the killings, citing India's alleged inability to act independently. The organisations called
for immediate UN intervention to safeguard human rights and uphold justice for the
victims of this devastating atrocity.
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NHRC seeks report on policy to check manufacturing of spurious
liquor

https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-demands-urgent-report-on-
spurious-liguor-policy-following-deadly-hooch-tragedy/articleshow/115632814.cms

Nov 24, 2024, 11.21 PM IST

Berhampur: National Human Rights Commission (NHRC) has sought information from
chief secretary Manoj Ahuja within eight weeks about the existing policy to check and
prevent the manufacturing of spurious liquor, while hearing a petition on the hooch
tragedy that claimed five lives in Ganjam district's Chikiti in Aug-Sept.

NHRC, in its order issued on Wednesday, also sought the standard operating procedure
(SOP) for the treatment of persons who fall sick after consuming such liquor and details
on compensation of the next of kin of the deceased.

The commission has also sought status reports from the Ganjam collector and
Berhampur SP on compensation to the family members of the deceased and the case
registered at K Nuagaon police station, respectively.

While hearing the plea by Radhakant Tripathy, an Odisha-based advocate and human
rights activist, seeking the commission's intervention in the hooch tragedy, NHRC on
Sept 9 directed the chief secretary, district magistrate and SP to file their action taken
reports within six weeks.

Except the SP, the commission has not received any response from the chief secretary
regarding his earlier direction. The commissioner has issued a reminder to Ahuja to
submit the report.

In his response, the SP on Oct 29 said five persons died and several others fell sick due
to the consumption of spurious liquor in Chikiti on Aug 20. The deceased were identified
as Jura Behera, Lokanath Behera, Laxan Behera, Pradeep Behera and Baya Sethi.
They had consumed liquor on Aug 19.

The post-mortem reports are yet to be received, police said. However, police said 10
people were arrested for allegedly selling the liquor illegally. Police registered a case in
this regard and started an investigation, sources said. Police also informed the
commission that the next of kin of the deceased have applied for compensation before
the district legal services authority.
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NHRC Team Investigates Attacks on Vikarabad Collector and Officials

https://www.deccanchronicle.com/southern-states/telangana/nhrc-team-investigates-
attacks-on-vikarabad-collector-and-officials-1841018

DC Correspondent 25 November 2024 12:15 AM

hyderabad: An eight-member team of National Human Rights Commission (NHRC) on
Sunday collected details from arrested for the attacks on Vikarabad collector and
revenue officials at Lagcharla, who are now housed in the Sangareddy Central prison.
The NHRC team members recorded the statements of arrested accused B. Suresh.

The NHRC team members also verified the FIR registered against the accused and the
reasons for the public hearing at Lagcharla turning violent, with the attack on collector
Prateek Jain and other officials. The police have arrested more than 20 persons from
Lagcharla for the incident. The public hearing was to be held over land acquisition in the
village in the district.
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NHRC team visits Lagacherla farmers in Sangareddy jail

https://telanganatoday.com/nhrc-team-visits-lagacherla-farmers-in-sangareddy-jail

Accompanied by Inspectors Rohit Singh and Yathi Prakash Varma, Deputy Registrar of
Law Mukesh visited the jail. They will interact with the farmers and are later expected to
address the media

By Telangana TodayPublished Date - 24 November 2024, 11:10 AM

sangareddy: Representatives of the National Human Rights Commission (NHRC)
visited the Central Jail in Sangareddy on Sunday to interact with 21 Lagacherla farmers
who were jailed by the police.Accompanied by Inspectors Rohit Singh and Yathi
Prakash Varma, Deputy Registrar of Law Mukesh visited the jail. They will interact with
the farmers and are later expected to address the media.

The NHRC team visited Lagacherla village on Saturday and interacted with the farmers
there.
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NHRC Team Visits Sangareddy Jail to Investigate Lagacharla Incident
Kausalya

https://www.thehansindia.com/news/cities/khammam/brs-rallies-support-for-lagacharla-
victims-923656

Rachavelpula Hans News Service | 24 Nov 2024 12:31 PM IST

sangareddy: A team from the National Human Rights Commission (NHRC) visited
Sangareddy Central Jail as part of its investigation into the Lagacharla incident. The
eight-member NHRC team interacted with the accused detained in connection with the
case and gathered detailed information about their circumstances.The jail currently
houses 19 accused individuals, including A2 Suresh, who were questioned by the
NHRC team. The visit aimed to ensure that the rights of the detainees are being upheld
and to assess the conditions in the prison.

The NHRC team's inquiry is part of their broader effort to address any potential human
rights violations and ensure accountability in the ongoing investigation into the
Lagacharla case.
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NHRC &1 3 ARTETa! g1 &1 o & e SIRS! 9d &1 ST foar

https://jantaserishta.com/local/telangana/nhrc-team-visits-sangareddy-jail-to-investigate-
lagacharla-incident-3660963

Tulsi Rao24 Nov 2024 3:40 PM
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Rights group seeks NHRC intervention after BSF's alleged 'assault’ in
Bengal

https://www.telegraphindia.com/west-bengal/rights-group-seeks-national-human-rights-
commission-intervention-after-border-security-force-alleged-assault-in-
bengal/cid/2065613

The organisation claimed such deployments result in unnecessary interference in the
daily lives of residents and their livelihood

Subhasish Chaudhuri, Alamgir Hossain Calcutta, Behrampore Published 24.11.24,
10:52 AM

A Bengal-based human rights organisation, Manabadhikar Suraksha Mancha
(MASUM), has appealed to the National Human Rights Commission (NHRC) to
intervene and prevent Border Security Force (BSF) personnel from being posted 8km
inside villages from the international border.

The organisation claimed such deployments result in unnecessary interference in the
daily lives of residents and their livelihood.

In its petition to the NHRC, with copies sent to the director general of the BSF, the
Union ministry of home affairs, and the Bengal police, apart from others, MASUM
highlighted a recent incident of alleged “brutal assault” in Murshidabad’s Jalangi area to
stress their point.

On November 8, a young fisherman, Anowar Mondal, was reportedly beaten mercilessly
by a BSF company commander while fishing near Toltoli ferry ghat. The officer allegedly
confiscated and damaged Mondal’s identity card, issued by the Bengal government,
rendering it unusable. Senior BSF officials of the South Bengal Frontier, however,
refuted the allegations claiming it was “far from truth”.

However, according to the petition, Mondal, a 20-year-old resident of Char-Parashpur
village under Ghospara Gram Panchayat, was fishing with others around 6am when the
incident occurred. The BSF commander, identified as Shibram from Battalion-46
(Forajipara border outpost), allegedly abused him verbally before assaulting him with a
ruler, warning him not to return to the area for fishing.

“This incident not only caused significant physical harm to the young fisherman but also
jeopardised his livelihood, instilling fear within his community,” said MASUM secretary
Kirity Roy.

Mondal lives in Char-Parashpur, an alluvial stretch of land formed on the other side of
the Padma river after his original village was lost to erosion. The villagers, dependent on
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fishing for their livelihood, rely on BSF clearance to access these areas as they lack the
know-how of border demarcations in rivers.

To prevent their harassment, the state government has issued identity cards to these
fishermen.

However, Roy alleged that “high-handedness” by BSF personnel has made the villagers
live in constant fear.

“The actions of the BSF violate fundamental human rights and constitutional
protections, including those ensured under the provisions Article 21 (right to life and
personal liberty), Article 19 (freedom of profession), and Article 22 (protection against
arbitrary arrest and detention),” he said.

Mondal sought medical treatment at a local hospital and later filed a general diary with
the Jalangi police station, which the cops had initially refused. However, no action has
been taken by the police.

Contacted, Domkal SDPO Shubham Bajaj claimed ignorance about the incident and
promised to look into the matter, including an alleged refusal by Jalangi police to
register a complaint initially.

A MASUM fact-finding team visited the area to speak to Mondal and other villagers, who
reported widespread fear of the BSF.

Refuting the allegations, BSF South Bengal Frontier DIG Nilotpal Pandey said: “Anowar
was observed at night crossing beyond the domination line in the riverine, which is an
unfenced stretch of the border. Being familiar with the terrain as a regular visitor, he is
well aware of the protocols. BSF personnel maintain an entry point for villagers who
frequently access the area, but some individuals attempt to bypass it. Typically, no one
ventures into such stretches at night unless driven by illegal intentions. A day before the
incident, Anowar Mondal was also spotted beyond the domination line under suspicious
circumstances, prompting our personnel to impose restrictions on his movement due to
repeated violations.”

‘However, his allegations of assault are baseless and can be verified through
independent sources,” Pandey said, adding that allegations of damaging his identity
card would be looked into.

The incident has reignited debates over the Centre’s decision to extend the BSF’s
jurisdiction to a 50km-radius from international border in states like Bengal, Assam,
Punjab, Gujarat and Rajasthan.

The Centre called it necessary to curb smuggling and enhance border security.
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However, Bengal chief minister Mamata Banerjee and her Trinamool Congress
government called it a “direct attack on the federal structure” and an encroachment on
state powers. The TMC has also alleged that the move is “politically motivated” and
aimed at undermining regional governments opposed to the BJP by creating “parallel
power structures”.

As a mark of protest in 2021, the Bengal Assembly passed a resolution demanding the
revocation of the jurisdiction extension. TMC leaders have raised concerns about
harassment of locals and the creation of an atmosphere of fear in border districts,
further fueling the controversy over the balance of power between state and central
authorities.

In January this year, the Supreme Court announced that it would examine the validity of
Centre’s 2021 notification to undertake searches, seizures and arrests within the
extended 50km stretch compared to earlier limit of 15km.

Trinamool Congress MP from Murshidabad Abu Taher Khan told The Telegraph: “As an
MP | daily encounter several complaints of BSF atrocities from people who live in five
Assembly segments in my constituency that are near the India-Bangladesh border. BSF
personnel have unleashed terror in the bordering villages in these segments. If they in
real terms allowed access up to 50km, normal lives of people would be paralysed in
fear.”

Senior BSF officials, however, claimed that the central forces prioritised fostering
positive relationships with communities near the border.

“‘We firmly believe that a strong rapport between the locals (local residents) and security
forces is essentialto effective border security. Our personnel are well-trained and fully
aware of their rights and responsibilities, leaving little room for human rights violations,”
said a senior BSF official.
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Rights group seeks NHRC intervention after BSF's alleged 'assault’ in
Bengal

https://www.telegraphindia.com/amp/west-bengal/rights-group-seeks-national-human-
rights-commission-intervention-after-border-security-force-alleged-assault-in-
bengal/cid/2065613

The organisation claimed such deployments result in unnecessary interference in the
daily lives of residents and their livelihood

Subhasish Chaudhuri, Alamgir Hossain
Calcutta, Behrampore | Published 24.11.24, 10:52 AM

A Bengal-based human rights organisation, Manabadhikar Suraksha Mancha
(MASUM), has appealed to the National Human Rights Commission (NHRC) to
intervene and prevent Border Security Force (BSF) personnel from being posted 8km
inside villages from the international border.

The organisation claimed such deployments result in unnecessary interference in the
daily lives of residents and their livelihood.

In its petition to the NHRC, with copies sent to the director general of the BSF, the
Union ministry of home affairs, and the Bengal police, apart from others, MASUM
highlighted a recent incident of alleged “brutal assault” in Murshidabad’s Jalangi area to
stress their point.

On November 8, a young fisherman, Anowar Mondal, was reportedly beaten mercilessly
by a BSF company commander while fishing near Toltoli ferry ghat. The officer allegedly
confiscated and damaged Mondal’s identity card, issued by the Bengal government,
rendering it unusable. Senior BSF officials of the South Bengal Frontier, however,
refuted the allegations claiming it was “far from truth”.

However, according to the petition, Mondal, a 20-year-old resident of Char-Parashpur
village under Ghospara Gram Panchayat, was fishing with others around 6am when the
incident occurred. The BSF commander, identified as Shibram from Battalion-46
(Forajipara border outpost), allegedly abused him verbally before assaulting him with a
ruler, warning him not to return to the area for fishing.

“This incident not only caused significant physical harm to the young fisherman but also
jeopardised his livelihood, instilling fear within his community,” said MASUM secretary
Kirity Roy.
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Mondal lives in Char-Parashpur, an alluvial stretch of land formed on the other side of
the Padma river after his original village was lost to erosion. The villagers, dependent on
fishing for their livelihood, rely on BSF clearance to access these areas as they lack the
know-how of border demarcations in rivers.

To prevent their harassment, the state government has issued identity cards to these
fishermen.

However, Roy alleged that “high-handedness” by BSF personnel has made the villagers
live in constant fear.

“The actions of the BSF violate fundamental human rights and constitutional
protections, including those ensured under the provisions Article 21 (right to life and
personal liberty), Article 19 (freedom of profession), and Article 22 (protection against
arbitrary arrest and detention),” he said.

Mondal sought medical treatment at a local hospital and later filed a general diary with
the Jalangi police station, which the cops had initially refused. However, no action has
been taken by the police.

Contacted, Domkal SDPO Shubham Bajaj claimed ignorance about the incident and
promised to look into the matter, including an alleged refusal by Jalangi police to
register a complaint initially.

A MASUM fact-finding team visited the area to speak to Mondal and other villagers, who
reported widespread fear of the BSF.

Refuting the allegations, BSF South Bengal Frontier DIG Nilotpal Pandey said: “Anowar
was observed at night crossing beyond the domination line in the riverine, which is an
unfenced stretch of the border. Being familiar with the terrain as a regular visitor, he is
well aware of the protocols. BSF personnel maintain an entry point for villagers who
frequently access the area, but some individuals attempt to bypass it. Typically, no one
ventures into such stretches at night unless driven by illegal intentions. A day before the
incident, Anowar Mondal was also spotted beyond the domination line under suspicious
circumstances, prompting our personnel to impose restrictions on his movement due to
repeated violations.”

‘However, his allegations of assault are baseless and can be verified through
independent sources,” Pandey said, adding that allegations of damaging his identity
card would be looked into.

The incident has reignited debates over the Centre’s decision to extend the BSF’s
jurisdiction to a 50km-radius from international border in states like Bengal, Assam,
Punjab, Gujarat and Rajasthan.
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The Centre called it necessary to curb smuggling and enhance border security.

However, Bengal chief minister Mamata Banerjee and her Trinamool Congress
government called it a “direct attack on the federal structure” and an encroachment on
state powers. The TMC has also alleged that the move is “politically motivated” and
aimed at undermining regional governments opposed to the BJP by creating “parallel
power structures”.

As a mark of protest in 2021, the Bengal Assembly passed a resolution demanding the
revocation of the jurisdiction extension. TMC leaders have raised concerns about
harassment of locals and the creation of an atmosphere of fear in border districts,
further fueling the controversy over the balance of power between state and central
authorities.

In January this year, the Supreme Court announced that it would examine the validity of
Centre’s 2021 notification to undertake searches, seizures and arrests within the
extended 50km stretch compared to earlier limit of 15km.

Trinamool Congress MP from Murshidabad Abu Taher Khan told The Telegraph: “As an
MP | daily encounter several complaints of BSF atrocities from people who live in five
Assembly segments in my constituency that are near the India-Bangladesh border. BSF
personnel have unleashed terror in the bordering villages in these segments. If they in
real terms allowed access up to 50km, normal lives of people would be paralysed in
fear.”

Senior BSF officials, however, claimed that the central forces prioritised fostering
positive relationships with communities near the border.

‘We firmly believe that a strong rapport between the locals (local residents) and security
forces is essentialto effective border security. Our personnel are well-trained and fully
aware of their rights and responsibilities, leaving little room for human rights violations,”
said a senior BSF official.
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SP workers on way to protest Kundarki bypoll 'rigging' detained,
Akhilesh calls for cognizance

https://www.deccanherald.com/elections/uttar-pradesh/sp-workers-on-way-to-protest-
kundarki-bypoll-rigging-detained-akhilesh-calls-for-cognisance-3289826

The police in Sitapur said 35 'suspicious persons' and five vehicles from different
districts were stopped during routine checking on the intervening night of Saturday and
Sunday with a view to prevent crimes.

Last Updated: 24 November 2024, 15:28 IST

Sitapur, UP: About 35 Samajwadi Party workers were detained in this Uttar Pradesh
district early on Sunday when they were travelling to Lucknow from Moradabad to
protest against "rigging" in the Kundarki assembly bypoll, a top official said.

Reacting to their detention, Samajwadi Party chief Akhilesh Yadav appealed to
President Droupadi Murmi and several institutions, including the Supreme Court, to take
immediate cognisance of the matter and ensure that the state's BJP government did not
commit any injustice or atrocity against those raising their voices for their right to
vote.The police in Sitapur said 35 "suspicious persons" and five vehicles from different
districts were stopped during routine checking on the intervening night of Saturday and
Sunday with a view to prevent crimes.Action will be taken, according to the rules, if they
do not have the relevant vehicle documents, the police added.

Yadav said in a post on X on Sunday, "People who were stopped from casting their
votes in public in Kundarki or whose votes were cast by someone else were coming to
Lucknow to narrate their plight because there was no one paying heed at the local
level."

"This would have exposed the BJP's election scam; that is why they were detained by
the Uttar Pradesh Police midway in Sitapur," the Kannauj MP further said in Hindi.The
BJP's Ramveer Singh won the Kundarki assembly seat in the bypoll, defeating
Mohammad Rizwan of the Samajwadi Party by 1,44,791 votes, the Election
Commission said on Saturday.Samajwadi Party chief Yadav also appealed to the
president, Supreme Court, Election Commission, National Human Rights Commission,
the governor and all newspapers and news channels of the country "to take immediate
cognisance of the matter and ensure that the BJP government in Uttar Pradesh does
not commit any injustice or atrocity against those who want to raise their voices for their
right to vote".
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Samajwadi Party national secretary Anoop Gupta alleged that all the people detained
had identity cards and documents but the administration was not listening to them.The
detained workers are not being allowed to use the toilet. They were also provided any
food or refreshments, he alleged.
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A | BSF & iU 'gHA" & 91 HHANUPR g 1 NHRC ¥ &Y
BT HT B
https://jantaserishta.com/local/west-bengal/human-rights-group-seeks-nhrc-intervention-
after-alleged-bsf-attack-in-bengal-3660632

Triveni24 Nov 2024 1:40 PM
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AU : IR HIid, GSP] R NS 3R qRRdTS, 1 fidaw a6 ags am
o1 Ul dg, TaRER A forar oA 1 taH
https://www.agniban.com/sambhal-arson-and-stone-pelting-on-the-streets-entry-of-

outsiders-banned-till-december-1-chandrashekhar-announced-to-
enter/#gooqg rewarded

November 25, 2024 Kalyan Singh
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HYE B T B AHAIUSR ST S RIGr: g IR sieney Brafi &7 3Ry,
gfereT gt

https://www.bhaskar.com/local/uttar-pradesh/rampur/news/complaint-to-human-rights-

commission-about-sambhal-incident-134012446.html
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